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CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED BURSTING OF THE
CHIKKAHOLEDAM NEAR
CHAMARAINAGAR,MYSORE

SHRIMATI SITA DEVI (Punjab): Sir, 1
beg to call the attention of the Minister of
Irrigation and Power to the reported bursting
of the Chikkahole Dam near Chamarajnagar,
Mysore, on December 8, 1972, resulting in
the death of ten persons and serious damage
to the surrounding areas.

[MR. DEPUTY CHAIRMAN in the Chair.]

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI BAIINATH KUREEL): Sir, The
Chikkahole Project on the Chikkahole river, a
tributary of Su-varnavathi in Chamarajnagar
Taluk of Mysore district was completed
during the year 1968-69 at a cost of Rs. 904
lakhs. It consists of a masonry dam of about
560 metres length and a canal on the left bank
to irrigate an area of 1600 hectares (4000
acres). The reservoir has a capacity of 10
million cubic metres (350 million cubic feet).

During the cyclonic storm which crossed
the southern Peninsula between December 6
and 8, heavy rainfall occurred in the
catchment of the dam. The dam breached at 11
AM on December 8 in a length of about 30
metres and to a depth of about 12 metres. The
reason for the breach is yet to be established.
The sudden outbursts through the breached
portion washed away the road bridge
downstream. About 7 villages were flooded.
The Yelandur town as inundated to a depth of
about 1 metre. 5 people are reported to be
missing.

The State Government took up necessary
relief measures in the affected areas.  The
detailed assessment of the
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damage including the damage to the dam is
yet to be done by the State Government.
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DR. K. NAGAPPA ALVA (Mysore):
Mr. Deputy Chairman, Sir, the bursting of
this Chikkaho'le Dam has caused the death of
ten persons and also heavy loss to the people
there who are suffering terribly. The  way
the . Minister was replying it looks as if they
are treating this matter in a very casual way.
It is very necessary that the State Government
should not only take immediate action to look
into these things but also the persons
concerned for this must be punished. ~ Added
to that it is also necessary that relief measures
and other help must be given to  these people
who are suffering.  The performance of our
Government in alleviating the sufferings of the
people in the drought-hit areas has not at all
been satisfactory and so I am suggesting to the
Central Government that they should look
into these things and give them the necessary
help and also the necessary guidance and warn
the State Government that they should see that
things are done at the eariest stage. Sir, I
must take this opportunity to say a few words
about these things. The bursting of dams has
become a common feature. ~ We have also
to take into consideration the  bursting
of  the tank bunds and we have been seeing
throughout the year millions of people are
suffering because of these things. | must
also say that this drought has become cyclic in
nature and that has some effect in these
things  because these tank bunds get dried up
completely and when storms, heavy rains and
floods come naturally they have  their own
effects. As I said the replies given are
very casual and these things are not at all
taken seriously. The seriousness of  the
situation has not been grasped at all. That is
why I say and I emphasize that this is a  social
problem and this is a national problem also.
Millions of people suffer every year and we
are not taking preventive measures and we are
not setting  right these things.  We take
pleasure in just
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laking half-hearted measures and doing
patchwork jobs. This is not the way at all. All
this affects food production, it affects the
welfare of the people, of millions of farmers in
the country. So a real and a lasting solution has
to be found for all these things. Are the
Government thinking on these lines ?
Suggestions have been given from outside as
well as in this House that a survey should be
made by the State Government in regard to
these things, when these dams were
constructed, when these tank bunds were
constructed, what is the capacity of these
things, whether they will withstand the pres-
sure of such storms and floods, etc. The
Government here should feel that this is a
national problem. It should not merely leave it
to the State Governments. It is not the
responsibility of the State Governments alone;
it is the responsibility of the Central Gov-
ernment also to look into these things and find
a solution for this national problem. For that it
is necessary that a special committee, a
technical ~ committee, a  high-powered
committee should be appointed at the Central
level and they must get reports from the States.
They should themselves look into these things
and remedies must be found and not only
preventive measures but permanent measures
should be taken so that such things do not
occur again. May 1 know whether you have
started thinking on these lines, whether you
have taken any measures and what measures
you have actually taken and whether you have
called for any report? I once again ask you to
get another report from the State Government
and see whether they are doing their duty

properly.

SHRI BAIINATH KUREEL: It is
unfortunate that this has occurred. I have
already stated that the State Government is
making enquiries immediately and after that
we will know what
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[Shri Baijnath Kureet] were the defects and
what was the reason for the bursting of this
dam. It has also been reported that they have
taken immediate measures for giving relief to
the sufferers and fully assess the damage and
loss to property and life. We are also thinking
of sending our officers there to see on the spot
what is necessary and what was the main
reason for the bursting of the dam. For this
purpose we are thinking of sending a team.

DR. K. NAGAPPA ALVA: He has riot
answered one specific question I have put,
namely, whether the Government are thinking
on the lines that it is a national problem, and a
committee should go into it. . .

MR. DEPUTY CHAIRMAN : That does
not arise strictly from this.

SHRI B. P. NAGARAJA MURTHY
(Mysore): 1 thank Shrimati Sita Devi for
having called the attention of the Government
to this matter of public importance, though she
is not coming from Mysore State. We read the
weather forecast in the papers and we heard it
from the AIR. It was given on the previous
day itself. We also learnt from the press report
that there was a leak in the bund since one or
two years. May I know from the Government
what action the Government or the concerned
department took to plug this leak or what
preventive measures were taken to avert this
disaster when a flood was expected? We also
noted from the press that the en-gineer-in-
charge of maintenance was not diligent and he
did not take proper action to open the flood-
gates before the flood. I also hear that the
affected villagers down-stream have not been
given sufficient relief so far and there are so
many cases of death among men and cattle.
The correct figure is also not known. May [
know from the Government what
immediate relief
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measures have been taken and what steps they
are going to take to repair this dam because
that area is subjected to drought also?

SHRI BAIJNATH KUREEL : About the
leakage, I have no information. About the
gates | have also heard it, but it is not
confirmed by the State Government. We are
thinking of sending our team. They will
enquire into all these things. Regarding relief
it is reported that they are taking immediate
steps and adequate steps to give relief to the
sufferers.

SHRI H. S. NARASIAH (Mysore): Apart
from this Calling Attention, there has also
been a Calling Attention Motion in the State
Legislature. A committee has been constituted
to go into extensively into the damage and
destruction that has been caused. Apart from
all this post-mortem that we are conducting,
may | know from the hon. Minister what was
the age of this dam, what was its condition
prior to this accident and what precautionary
measures have been taken by the local
Government to see that such a catastrophe
does not recur? I would very much like to
know the age of this dam and the periodical
steps taken to sustain it by the local
Government.

SHRI BAUNATH KUREEL: The
dam was completed in 1968-69 and it is not
very old. Measures which are usually taken

for safeguarding these dams  were
permanently taken.
SHRI MONORANJAN ROY (West

Bengal): Sir, I am sorry, and I am constrained
to remark that the Ministers reply to Shrimati
Sita Devi's Calling Attention Motion is not one
of a repsonsible person. His remark was that the
direction of the cyclone was not known. I hope
the Minister reads, the papers at least. Scientific
development has taken place in the country and
nowadays the direction of the cyclone is given
by the Meteorological
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Department. But there is a case where the
cyclone was coming, but no warning was
given. And the Minister gives the plea that
within two or three minutes the cyclone came
and the warning was not possible to be given.
The cyclone comes from a far off dis-'tance, it
does not evolve itself within the dam site. It
does not take place like this. Certainly, the
area could not be inundated within minutes.

I remember in 1968 there was a breach in a
dam in the Jalpaiguri District and the persons
responsible in the administration, they did not
give any warning. As a result, hundreds of
people were killed by the breach in that dam
because of a cyclone there. But the warning
was given by the Meteorological Department
about the source from which it was coming,
and the source was Kalimpong. From Kalim-
pong it was coming towards Jalpaiguri
District. 1 know, political parties and their
leaders, all of them informed to the District
Commissioner that there was a breach in the
Dam and that he. should take care of the
people who were living adjacent to the dam.
But no care was taken. Here also, I do not
understand why one minister shields the
criminal activities on the part of the
administration there.

The Mysore Chibbahole Dam was built in
1968-69. In the paper it has come. And one of
our friends has already mentioned that there
was a leak which was noticed even before this
cyclone and yet no action was taken to plug
that.

Thirdly, how it that a dam constructed in
1968-69 was not even cyclone-proof? Even if
the water level goes up, there are some
remedies at least to the people living around
the dam. What action was taken? Now, the
minister is waiting for the report of the State
Government. But he has al-5—17 R.S/72
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ready given to the House some information
about the sudden coming of the cyclone within
two or three minutes and that the direction of
the cyclone was not known, that it came so
suddenly and that the water level went up so
suddenly that nothing could be done. So he
gives his own' version and that is only to
shield the officers and the administration. I
think the Minister should have told us that I
am not aware of the total report now. Instead
of shielding the officers,, you could have
really admitted it. I do not understand why an
expert committee has not yet been sent to that
dam site which would have actually seen what
has happened. The report is that ten people
have been killed. But your report is that five
have died, and it is the report of the State
Government.  There should be some
responsibility on the part of the Central Gov-
ernment also. I want to know what steps you
have taken from here, apart from what the
State Government is taking now. What about
the relief given, and to what extent, we have
not been told. What is the amount of the relief
given, actually how many people have been
affected and affected in what way? Those
details should also be given to us. A dam
constructed in 1968-69 gets breached in 1972,
within three years, which is a very serious
matter. And generally what happens is, these
officers give the job to the contractors. And
from the contractors they get something.
Whatever they do, the inspection is done in a
most negligent way so that the contractor can
get away with impunity.

SHRI MONORANJAN ROY: May I know
whether it was constructed by the department
itself or whether for the erection of the dam it
was given to the contractor under the
supervision of the Department. If that is so,
will the Government prosecute that contractor
as also the officerin charge?
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SHRI BAIINATH KUREEL: I

have already stated that about the leakage we
have no information. There is no question of
shielding anybody. 1 have already stated that
we are intending to send our team and they
and the State Government will enquire, and if
anybody is at fault, of course, action will be
taken against him. I did not say that the
direction of the cyclone was not known. I said
that the sudden outflow of water could not be
checked. Presently it is an assumption only.
Actual things will come out when the enquiry
is made.

SHRI JOACHIM ALVA (Nominated) : In
the matter of construction of dams, whether
they are in the Central sector or the State
sector, may I know whether visibly or invisibly
your Inspectors go round and just have a look
at them. The Centre must have simultaneous
look at the dams built in the State sector
because if the dam fails the Centre has got to
look after it. The last Ministry scandalously
built the Sharawati dam in collusion with the
contractors. I want to know in what way these
dams were defective. The horse has run away
and the cart is left behind. So it is no use going
after the contractors after the dam is broken.
So will you look into this of your own accord
and suggest what was wrong with its
construction or was it damaged due to
cyclone?

SHRI BAIINATH KUREEL: Actually
these irrigation projects are State projects. We|
also get the report. And if there is anything]
wrong our officers can give suggestion.

SHRI MONORANJAN ROY: Officers go
after the incident. His question was whether, as
a rule, the Government will send their experts
after the construction of the dam to see whe-
ther it is built on the basis of the plan.

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN: He
has understood the point.

SHRI MONORANJAN ROY: Buthe has
not replied.
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EXTENSION OF TIME FOR PRE-
SENTATION OF REPORT OF JOINT
COMMITTEE ON THE HOMOEO-
PATHY CENTRAL COUNCIL BILL,
1971

SHRI MAN SINGH VARMA (Uttar
Pradesh): Sir, I move :

That the time appointed for the
presentation of the Report of the Joint
Committee of the Houses on the
Homoeopathy Central Council Bill, 1971,
be further extended up to the last day of the
Eighty-third Session of the Rajya Sabha

The question was put and the motion was
adopted.

MESSAGE FROM THE LOK SABHA

THE INDUSTRIAL DEVELOPMENT BANK OF
INDIA (AMENDMENT) BILL, 1972

SECRETARY : Sir, I have to report to the
House the following message received from
the Lok Sabha signed by the Secretary of the
Lok Sabha :

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Industrial
Development Bank of India (Amendment)
Bill, 1972, as passed by Lok Sabha, at its
sitting held on the 12th December, 1972."

Sir, I lay the Bill on the Table.

THE INDIAN PENAL CODE (AM-
ENDMENT) BILL, 1972

(Motion for reference to Joint
Committee)

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): Sir, I beg to
move :

That the Bill further to amend the

Indian Penal Code be referred to a



